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(i) Improvement in pay scales of
lowest paid categories of primary
Teachers and other  allied
categories ;

(iii) Increase in the rate of increment
and reduction in the time span
to 12 years in the pay scales of
all categories of teachers ;

(iv) Grant of Selection Grade to all
teachers on completion of six
years of service ; and

(v) Fization of pay on pointto pomnt
basis, i.¢., one increment for every
three years service, with a
ceiling of three increments.

These demands have been carefully
considered by the Government, but it has
not besn possible to deviate from the
recommendations of the third pay commis-
sion.

Deve'opment of Drought~-Prone Areas

2000. SHRI CHINTAMANI PANI-

GRAHI : Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased to
state :

(a) whetier a large scale project fur
developing drought-prone areas 11  some
States has been drawa  up.

(b) if so, the main features of the pro-
gramme : and

(¢) whether Orissa Stat. has been coversd
under this programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAH NAWAZ
KHAN) : (=) Yes, Si.

(b) A statement is enclosed.
(c) Yes, Sir.
Statement
Main features of the Drought Prome
Areas Programme

Drought Prone Arcas Programme sims
gt the integrated rural development in

agriculture gnd aHied sectors in the selectsd
drought-prone aress. The emphasis is on
securing investments which should mot
only provide a gontinuing development

but also gensrste future  employment.
Effort is being made to ensure that district
as a unit is conceived for the purposs of
project formulation. Various elsments
required for the developmenmt of a district
are projected on the basis of resource
endowment to link up in such & manner that
every element is directly related to the others.
T prim? €yicir1is to €73ure a compara-

twe stability in farm incom3s theough

investments at micro snd  micro levels.
The  Powg imm®  corz'nirites on
ths wakar sasctions of rural socisties to

maximisz thy mcony stabvhty of these

sectors. The core of the progremme is
towards optimal utilization of land and water

a: a resource. The programme elem:nts

cover sach activitios as suil and mowture

coaservation  afforestatsons, development
and mainag:mort of wngiion resources,

development of agricaliure, cattle develop-

m21t lked with dairy, shesp development

linked with pistuns dovelopm:ntof piggery,

poultry etc,

13'01 hya.

QUESTION OF PRIVILEGE—Contd.
IMPorR1 LiceNCE CASB—contd,

SHRI JYOTIRMOY BOSU (Dis-
mond Harbour) : Sir, I have  given
nstice of a privilege motion against Shn
Lalit Narayan Mishra because he has
deliberately maie s wrong ststement to
mislead the House. (Interruptions)........
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ar s way fof gur ar zafag & wow-
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SHRI VASANT SATHE (AKOLA) :
It was rejected by the Deputy-Speaker.

All thus is a*® ** compassionate grounds
and all that

(Interruptions)

MR. SPEAKER : You can say, ** not
correct ., Don‘t use that word.

It is unparliament ary. Delete it.
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**Expunged a8 cedersd by the Cheir.
%47 LS8
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SHRI JYOTIRMOY  BOSU
Sir, I hae given notice of 8 bresch of
privilege motion. I would like to make a
ubmission on what I have already written
o you.

MR, SPEAKER. No other privilege
motion can come¢ now when we are al-

ready having before us a privilege motion
under discussion.

" ot qger ww T 8, qET SR ER 7

st O qaTe W W@ 8 | e i
¥ qF Wic #% & W] 7 I Fadt WY
wrfas & sifog o o

oft vrw fagrdt-arededt : o W
oz & a mr ¥ €Y § 39 Aol & wmare
ot 1 fafasor s awvar & o oF
o frogr & farems | gawT Afew qrar §,
IawT w19 wrfae w7 Aifwg

MR. SPEAKER : They will all be
treated as one.

I § w7 ava & 1 fompwa o W @
R 3 ® w7 difag

SHRI JYOTIRMOY BOSU : Sir,
you were kind enough in your wisdom,
if I understood aright, after the point of
order was finished, to allow me to make a
submission under Rule 223. It is a breach
of privelege motion under sppropriste
rules agaist Shri L. N. Mishra, ...
(Imterruptions)

W W R i sy fear
& % Y urowr § ag 36 F s W

wx wifier S¥y | AW ORES d W

v & oF arr wiwe 57 o fin
w9y g dwwddr W foar g L.

O R ¥
16 QT 1 Tgd o Frfedw w1 ST

¥ g v Pefedrr e S R KR D
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SHRI ATAL BIHARI VAJPAYEE :

We are not pressing our adjournment
motions.

At least, I am not pressing for it.

SHRI JYOTIRMOY BOSU
I am not pressing for it today.
The facts of the case are as follows :

Shri L. N. Mishra, in his personal

explanation dated 20th August, 1974 said :

* I recollect having received

letter purporting to bear the

signatures of a number of MP>

when 1 was in-charge of the

former  Ministry of Foreign

Trade. As far gs I remember, .
(Interruptions)

SHRI C. M. STEPHEN (MUVAT-
TUPUZHA) : I rise on a point of or-
der. For the last three days, certain
things have been pending here. They
all started with a privilege motion.
Three or four friends of the Opposition
gave notice of 8 motion which you, in
your discretion, could have either ad-
mitted or refused. Any way you pre-
ferred that they might be heard in the
open House. That privilege motion is
pending. A final ruling has not been given
on that, Rule 324 reads s follows ;—

“ The right to rsise a question
of privilege shall Y¢ governed
by the following conditions, ne-
mely, '

(f) not more than one question shall
be raised st the same sitting...”

1 would like to know whether the pri-
vilege motion, given notice of, ig pending
decision or not, If it is pending decision,
then without disposing that of anothe:
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privilege motion cennot be raised 1n this
House. A mew motion has now been
raised, My submission, therefore, is that
this privilege motion which is now
given notice of cannot be taken
note of, let this alone be heard, A pri-
vilege motion is already pending, and it is
your responsibility, ss Speaker of the
Houte, to tell us whether you consider that
privilege motion to be in conformity with
the rules of procedure, so that we may
decide whether it should be admitted
under rule 222. To allow that to be pen-
ding and during its pendency another pri-
vilege motion coming and then a public
heering being given to that, another sub-
sidiary motion coming out of that, car-
rying on the matter unendingly like thus
will obstruct the proceedings of the entire
House. We, the members of this
House, have pgot the right to request that
the business on the agenda be taken up
and disposed of. A prinlege question
has, of course, a certain priority. The mat-
ter which could be considered in the
Chamber, you preferred to hear in the
House. (Imerruptions) My point of
order 15 sumply this. When a privilege
motion is pending consideration by
you and when the House 15 seized
of that matter, no other privilege motion
should be listened to and should be taken
notice of. Therefore, the attempt of
Shrl Jyotirmoy Bosu to raise another
privilege motion is out of order. You
may kindly rule that out of order and
give s your ruling with respect to the
motion which has already been

wrondt : o% &HY 9T
weAT §—g o

|

woiw TV, WIY qur wfww
gmwummmmﬂ
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SHRI JYOTIRMOY BOSU : You
called me, after considering this thing....

SHRI C M. STEPHEN : You shonld
allow this submission........

MR. SPEAKER : You said, you
are coming to a point of order........

SHRI JYOTIRMOQY BOSU : Their
skeleton is stinking in the capboard...,
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SHRI C-M. STEPHEN ; You are the
most stinking person in the world.

SHRI VASANT SATHE : He
wants to destroy the Indian Parliament,
Kindly regulate the proceedings of the
House according to the rules. It wil
make things easy for all of us. Are
you now pgoing to listen to the point, of
order maised by  Mr. Stephen. Please
give your ruling. You have to decide.

WEW RN AT § 8 W7 oy 7
frgar feeta afr gur A gww A¥
o1 Wrgar 7

st wew fogrdt wodt o
et § e @Avww oF f § 1 AW
wan-gEa §, Afsw Wewm o @ &

wenw WEhew : ura wEd § fE S
qUAT WA AT V¢ R, I F A™G Y
TER Whwew @, @ wx wretfewa ¢
¥ wgr fr wix a9 g @
OF WY AN | IF A AT 7V W XGAT |
IE §( TF TAT FT G I47 1 q7 aAv
FT WY A WA SATHTH FT (LT 2T |
uT 3@ ariE & aw f5r oF Wi ad
o ot ¥ At Ay oF 5T AT

SHRI JYOTIRMOY BOSU : Ths
is a separate  prwvilege motion on the
besis of the chargesheet that was given
on Friday evenung.

MR. SPEAKER : Thisis a separate
motion. How can it come when we
have already one before it ?

SHRT VASANT SATHE : No more
submissions on that, He has given the
ruling.

SHRI SHYAMNANDAN MISHRA :
(B« guenrai) : Have yourhut us outon the
subject ?

SHRI VASANT SATHI: Yes. You
cannot reopen it,

SHRI SHYAMNANDAN MISHRA :
This is an unwsual step on the part of you,
I wantto be heard on this.

MR. SFEAKER : Now you ome with
» privilege motion arising out of & matter
which erose on a different day, You are
brirgirg it in anew shipe. THW! §§ &

avag |

SHRI C. M. STEPHEN : Pleascsee
rule 376. He has no right to be hesrd.
This point is already over.

SHRI SHYAMNANDAN MISHRA :
He shouts ; others are not allewed to speak.

SHRI C. M. STEPHEN : We are
watching this for the past 3 days.

ot wqfond W EET AT AT,
g % a2 v w7 fAww & aw EW
wwar ¥

SHRI C. M. STEPHEN : Thete is nv
pight to be heard under the rules.I I am
rismg en 8 pointof order.

MR. SPEAKER :
that.

SHRI C. M. STEPHEN : He cannoi
wpeak when you have given your raling on
that, Under Rule 376 I raise this point o!
order. 1 am not going to yield 10 am
body.

I have rcphed w

MR. SPHAKER : Av already vtated by
me, you have given & new motion. That
cannol come unless this firgt item 1w din-
posed of. We are already dealing with the
first ite m.

oft vwm @@ . fam wig 9T um
gt wrok &7 wre fraw 376 € fed
Tteays :
“Subject to conditions referred t I
sub-roles (1) and (2) , 8 member may

formulste a point of oxder and
the  Speaker shsll decide
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whether the point raised is 8 point of

order and if so give his decision
thereon ; which shall be final.”

Your ruling is final. How can you hear
them again ?

MR. SPEAKER : The point is : Is
this anew privilege motion ? Iiitis anew
privilege motion, it cannot arise when there
is a privilege mouon already pendirg
They are on a point of order. How can 1
ssy I donot allow.

st Wy fowl @ g7 Svon wgr A
faelt s 57 ®1 7

SHRI VASANT SATHE : They are
holdirg the House to ransom for the Jast
tour days.

(Unter ruptions)

sft vew fagrd worddt : wenw
off, wTe 7 AT 1Y W1 JEGT | 9T 73
X Z1FY o g1 v 7

SHRI SHYAMNANDAN MISHRA :
The point that we are considcrir g1s whether
any other complant—I am laymng stresi on
the word ‘complaint’ 25 against question—
of breach of privil ge could be made in the
Huuse on ary day when rome other motions
of bresch of privilcge are pending

Sir.1am only looking towards the Chair.
1amnotdoinganything at all.

My submussion 1s that so far & comp-
laints of breach of privilege are concerned.
they have to be made immediately after
the breach had occurred. Itisnow another
question  whether the question about the
breach could be tsken up by the House or
not. But, this is obligatory on all of us
*re (Inserruprions).

SHRI K. LAKKAPPA (Tunkur) : Sir,
now I rise on & point of order. Now he
says that it is a complaint. How are you
allowingthia ?  (Imtevruprions).

AGRAHAYARNA 4, 1808 (SAKA)

Question of 218
Privilege

SHRI SHYAMNANDAN MISHRA :
In the Homse of Commons the practice
is that the notioe maynot cven be given to
the Speaker because it is immediaely at-
tracting the breach and therefore a Member
can come straight to the House and com-
plain shout the breach that hes occurred.
(Irrerreptians)

SHRI C. M. STEPHEN : Sir, a
point of order is that he carnot reopeq this
against your ruling given already on the
point of order raised by me. My ques-
tion1s : can he raisethus 3

SHRI ATAL BIHARI VAJPAYEE :
Mr. Spesker, Sir, he should be called
o order since you have asked Mr. Mishra
to speak.

MR. SPEAKER . Kindly sit down.
Let me histen to the pcint ¢forder. Mr.
Mushra has siready raeed a point of order.

SHRI SHYAMNANDAN MISHRA :
So, Sir, it 15 my respectful submission that
when an offence had occurred, the First
Information Report has 1o be ledged. And
itis on lodging of the F.I.R. with regard 1o
whicl a breach of privilege has been raised
by Shri Busu, Shr: Vsjpayee and Shri
Limaye, Here is an offence. It:s nota
question of charge-theet. We heve rot
come to thst stage. We have only come
before the House with a complaint that a
breach of privilege has occurred about the
lodging of the F.LLR. Thus ix a breach ot
privilege. It 1 clear [rom the practice
in the House of Commons that it has
to be immadmtely lodged. It is for you to
consider whether ,t should be taken on the
next day or the third day. But, the Mem-
ber would be feiling in his duty if, after
the breach of privilege has occurred ,~—the
offence has been committed—he does not
come to the House immediately about jt««*
(Imtarruptions).

MR. SPEAKER : Mr. Bosu.

SHRI JYOTIRMOY BOSU : The first
thing is this. Ihave given anotice and I
have stnod up as scon s the question Hour
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{Shri Jyourmoy Bosu)

was over. And you were kind enough 1o
direct me that after  Mr. Limaye’s point
of order was over. I may make my sub-
mission. Assoon as Mr. Madhu Limaye
had finished his point of order and sub-
mission thereon, I'was on my legs and I was
mekirg my submissions to ycur goodself,
All that I wanted to say was to highlght
and draw the attention of the House to
your goodsell,  From the charge-sheet
that has been placed on the Table of the
House on Friday, late evening and, on the
basis of the charge-sheet, I have formula-
red a privilege mouon.  If Ihad not done
s0, would younot agree that I have failed
in my dutyasa Member of this House ?
Allthat Twanted to do was to raise the 1ssue
and you allowed me 10 make my sub-
mission  as  brief as pessible. In that
process, my hon. friends got egitated ard
they prevented me from speaking .

MR. SPEAKER : It is a new privilege.
Will you kndly sit down ?

T4 A AFT F9AT | TAT WTT AL
FTEA AT 477 Ao |

St e fagrdt sy : Wi e
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“Not more than one question shall be
reised at the same sitting "
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“Not more than obe question shall be
raise atthesame sitting.”
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SHRI JYOTIRMO Y BOSU  Sir. 1
invite your attention to rule 224, sub-rules
() and (m). Sub-rule (n) clestly say
that “the question shall be restncted 10 9
specific matter of recent ovcurrence ™ Now
for argument’s sake, if I wated for three
or four days, the purpc se would not have been
served especially when sub-rule (m) say>
that “the matter requres the intervenuon
ofthe House"

So, tell me, would there be any other
mMaller 30 very important as this one whach
. Tequires the intervention of the House or

. Which does not require the intervention of
t the House 7

Isthereanyother matier more important
than thyy 7

AGRAHAYANA 4, 1886 (SAKA)

Questwon uvf 222
Privilege

Thas 13 my submussion, and vou, Sir
as Speaker of the House, may kindly take
this 1n to conraderation and allow my privi-
lege mouon.

st Wer T fay : faaw qen
222 & WRNTA ¥4 & qFW §Eq ¥ e
IV A ANI F BT | 71X TAR TAA
wfax w7 v ¢ fr 2w g8 o 5
awa R oz fraw weqr 222 &
WAATT TRET I5rT ¢ 1) g Andp of
fresst 3 376 ® wwaA AEE WS
wiir ¥ fam g1 s war w224
® SF0T 0% 17 ¥ oF & 3147 W
awAT & faaaw A | & newT O
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IAHAAZGTHIE | TARUS 925
97 7z fw@i gan § 5 wia sgwq sqwen
1 9 TET £ AT geAw a2 dAAr
#7471 2 % 77 9w sqyeqr w1 o 2
ar w4t W T wEw § maw
71 fauig wfam grr # 1 w1am o fews
¥ wmasar ® VA ¥ SEAINT  FiEm
% frar ) mwrawr v gfaw wfem
mrbwﬂ:mmftﬁfgm
A& &1 xataw qrea wa o fr vy are
oF { frww gma v w0 e p
LT & ATAA AT TANT WA AT wrfEd )
A feg & st 3310 § Ffarw s a7
AT ATHA § | W9 9 agA 4 furem
w7 & 1 xafoy Wiy wfew 2 fr oft gy
"R fress e § 39 07 o e wt
form o7 gva e 7 qF ¥ 39 07w
T §iAT wifw, 398 worrew @ &

SHRI H.K. L. BHAGAT (Eat Delhy:
Sir, 1 2m rasing o pront of order, and 1 re-
quest vou to give 3 rubing on this. We gl
got up 1n thas House the other day, and
today also we are getung up. How,
kindly see rule 376 relating to points of
order Eachoneges up i thie House
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[Shri H. K. I.. Bhagar]

as did Mr.! Madhu Limaye twice. Some
other friendls raised points of order. We
want you to consider these points of order.
I should like to draw your attentionto sub=-
rule 2 of rule 376 where it says that a point
of order can be raised in refation to the
business of the House. Either some business
is on the agenda or you have permitted it
to come up. What happened now ? Before
you had taken up the agenda item befors
you had considered the matter, people
raise points of order it has become =
mantra to go against the rules. Point of
of order is being used to indulge in defams-
tioa, to create diserder in the House
It is used to make allegations it is used to
supercede the business. He tried to bring in
an interesting argument. When the question
of breach of privilege has to be considered,
it is & specific thing; specific evidence
and specific argums=nts should be given
against the specified person. My friend,
Mishra says that it relates to the same
matter but all the sames it is a different
specific matter. General discussion is one
thing. But a privilege moticn is a specific
moation  relating to a apecific person in
regard to a' apecific point they should
adduce spzcific  evidence. Therefore,
I am saying that you must first give your
ruling your considered ruling whether maost
of the points raised particul-
arly by the Opposition Members, are not
misuse of the provision about peint of order
to create disorder in the IHouse. T want
your ruling on this. Unless an item is
there before the House, no poini of order
can be reised.

SHRIMATI MAYA RAY (Raiganj) : In
all humility may I seek a clarification from
you? We have been sitiing here for the last 45
minutes listening to various points of
order, I do not claim to have more inteili-
gence tian the other hon. members of the
House. In fact I admit my intelligence is
extremely low, but if my understanding is
correct, you have given a ruling just now in
answer to Mr. Stephen’s peint of order.

If my understaiding is correct vou have said

that no new motion could be raised during the
pendency of the continuing one. S9 your

ruling stands. We are prepared

to accept vour ruling, Mr. Speaker, Sir,

whether we agree with it or not, is not any

importance. It is your ruling ; and vou

have given that ruling and it must stand

(Interruptions)

SHRI PILOG MODI (Godhra): There
seems to be a great deal of confusion whether
aruling on the point of order raise by Mr.
Stephen bss been given or not. My sub-
mission is thar a ruling has not been given. ..
(éinterruptions). T Have never heard of ruling
in any House of parliament which ends
with a question , aimed particulary at
the Oppsition. That is how your ruling
en€ed. Kindly check up the records, or
ctherwise check yourself, whatever yvou like.
‘That is how the ruling ended esking the
opposition a gues tion. We were all in
the process of answerirg that guestion.

MR. SPEAKER ¢ That is a good way You
have found. You did nor understand it and
that is why you are answering it.

SHRI PILOO MODY: So far as the
guestion of understanding or the level of
understanding is concerned

SHRIMATI MAYA RAY: Sir, may I
point out....

SHRI PILOO MODY : Maya, I will give
you your turn. or, If you want now, I will
yield.
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MR. SPEAKER : I would like to inform
him ..

SHRI PILOO MODI : Sir, I have
vielded only to Maya and not to vou.

MR. SPEAKER : Please it down.
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SHRI PILOO MODY: I will yield to
any lady i the House. But as far as I
know, you are known as ‘“Mr Speaker " as
against “Madam Prime Minister™.
Y: Tlhere isa
Iit‘llse%%t m&mnd a Brahmani.
One day the brahmani cameand annou-
nced that if anybody could explain the
Bhagavadgita to her, she will give hum half
her property. When she came home she
found her husband in a terrible state of
mind. He immediately asked her *‘tell me
my dear what have you donc ? You
have offcred halt our property 1o
someone who can explain the Rhagavad-
gira? Somebody mught come and
be able to explan the Bhagavadgita; that s
0 very easily dune " She replied : “my
Jdear hushand, why do you worry ? They can
certainly explmn to me as w0 what the
Bhagvadgita is. Bul whether 1 understand
it oF not 1s upto me, and I shall never under-
stapd™.

SHRI PILOO MOIY . That was typi-
.al of the Congress story; ending with the
Jdishonesty of women. What the brahman
\hould have said to the brahman was. ©1 wili
explain the Bhagavadgita to you "' so that
he could keep the property with tne famuly

Now, to continue with more serious
work mstead of thesc litle stories which
we all enjoy, coming back to the poing
of order . . L

SHRIMATI T. LAKSHMIKANT-
HAMMA (Khammam) Sir on a powmt
of order.

MR. SPEAKER: Will you kindly hsten
o him ? I am not so chavairous. Kindly sit
down. You should not explort his generosity.
When he did it in one case, he should do it
n your case also. Kindly do not do 1,
because he has yielded 1n one case.

SHRIMATI T. LAKSHMIKANT_
UAMMA : So far we were thinking that only
Shri Charen Singh is antagonistic to women.
Now are we to understend that Shri Piloo
Mody is also following him. ?
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SHRI PILOO MODY : I do not know
whether Charan Singh is against women or
her leader is against men looking to these
women she has collected around her.
Even Shri Boroosh agrees with me when he
said that the Prime Minster was the only
admi in the party.

AN HON. MEMBER. Male.

Shri Piloo Mody: I suppose adnu means a
male, a brahmin. a mard.

MR SPEAKER: I am just helpless, watch-
ing the fight between women and Shri Piloo
Mody. Why both of you are going astray ?
Why don’t you keep to the point ?

SHRI PILOO MODY : Just as Mr.
Stephen gets excited when he sees the
Prime Minister, I get excited when I see
the hon. ladly Member, Shrimati Mays
Ray. (Shrimati Sahodrabai Rai rose—). If
she also wants to say something. I am
prepared to yield to her.

MR. SPEAKER: You need not do it in
her case.

ara #faw, 9 o1 9w B 7
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SHRIVASANT SATHE: He 1sona
point of humour, not on a point of order.

SHRIPILOO MODY: I was saying,
when I wasso pleasantly interrupted, that
the point of order that Mr. Stephen raised
on which you said something, which ended
with a question, which the educated Mem-
bers of the Congress Benches have taken to
be a ruling 1nd which we, here, not being
educated thought was a question, ended
without a ruling because, after that. another
point of order was allowed to be raised by
an hon, Member from there. Therefore,
1 consider, when one point of order was
not disposed of or was left in suspended
animstion and you allowed another point
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of order, we can make submissions only
on the second point of order. We cannot
make any more submission on the first
point of order. The first point of order
died without a ruling.

Now, the second point of order that was
made was really no pointof order at all.
He kept on saying that the “point of order™
instrument is being used for various pur-
poses. I would say, all the institutions ol
Government and Parliament itself, all the
institutions of democracy, are also being
used as flippantly as he may allege that
the Members of the Opposition are using
the instrument of “point of orde1”. There-
fore, on that, I have to make a submission
that when you have done all this to the
country, merely a misuse of “point of
order” cannot be any serious crime

SOME HON. MEMBERS rose—

MR. SPEAKER : May I rep.at it again
that we have already one privilege motion
before us and, as I said, unless that is
disposed of, we will not take up the other
one. In the meanwhile, because Mr. Vajpayee
said, if it is not a new one, if it 18
just a continuation of the same one, and
they all could be taken together, I put it
to ycu that they are all identical and, there-
fore, they could be taken up together in
the form of one privilege motion. Mr.
Limaye must be aware that when all of
them came, he also agreed. ..

SHRI MADHU LIMAYE : It wasa
different privilege motion.

MR. SPEAKER : I putitto you very
categorically and you said that they all be
amalgamsted in one and taken up.

SHRI SHYAMNANDAN MISHRA :
All offenders cannot be taken in the same
manner. The offenders are different.
Breach of privilege is committed by
different persons.

MR. SPEAKER : Now we ure already
<eized of ove and I have said that, so long
as that is pending, unless we dispose thst
of, we cannot take up another ore.

SHRI SHYAMNANDAN MISHRA -
Do not take it up for discussion. but take
notice of it.

MR. SPEAKER : Unless the first is
disposed of, we cannot 1ske it up. Not
now. We are already discussing one.
We shall take it up later. It will not be a
healthy practice. ..

SHRI SHYAMNANDAN MISHRA .
This is to be taken notice of; it may be
taken up later. (Juterrephicrn;

SHRI S. A. SHAMIM (Srinagu; :
You have said that we are alrcady :eized
of a privilege motion and that we cannot take
note of another privilege moticn.  Suppose.
when we arc discussing a privilege motion,
somebody from the Gallery throws leafers.
Do we not take notice of that 2 Interrap-
tons).

MR. SPEAKER : We are already seized
of one and it must be disposed ol befere
we take up another.

SHRI ATAL BIHARI VAJPAYEE .
Rule 224(i) says : ‘Not more than onc
question shall be rarsed at the same sitting’

MR. SPEAKER : How can 1 put anvtht)

when we are already seized of onc 7

SHRI ATAL BIHARI VAJPAYEE
You can allow us to ramse it.

MR. SPEAKER : That will be pending.
st wew fagr@t woda : o
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We arc already seized of this. How
can I put another one ?

SHRI SHYAMNANDAN MISHRA :
By the same token—since it is & matter
of procedure—if any contempt is committed
in the HHouse, shall we not take up that
issue ?

MR. SPEAKER : We arc already seized
of one. We are already discussing one.
How can we wtroduce another one ? It
will not come unless the first one is dis-
pyed of. Later on, we shall see. Let
the first one be disposed of.

The Law Minister.

st wew fagr® aroddt cgA ®
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tri
thit the House cannot abdicate ite power;

the House must it on  judgment;
1lie House is supreme.

MR, SPEAKER - Please s down.
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SHRI SAMAR GUHA ( Contai ) :

T have wrivten to you. You will remem-
ber that on Friday we had to forego the
tight and privilege of discussing non-
official business. This matter continued
Upto 6-30, regarding the Privilege Motion
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ggainst Home Minister as also laying of the
report,, (An hon. Member: Reports),
yes, reports of the CBI on the Table of
the House. This is an important point,
Sir, The Whole House was wcized of the
matter. Naturally, the first item after
Questicn  Hour should have been this
item, on which the Hovse was scized of
the matter already, We have given notice,
Today is Monday; if something is re-
mainirg, it will be taken up on Tuesday.
On that basis we have given clear infcrma-
tion. Bu' today what we find is that the
same thing 1s not given ay the second item
after Question Hour. The second item
should have been the issue of privilege
that was discussed by the House upto
6-30 P. M. un tha day. Are youJgoing to
pull upthe Minister of Parliamentary
Affairs why it cannot be included, I want
w know.

AN HON. MEMBER : Minister of
Parliamentary Affars i not concerned.
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[sft wew fagrdt W)
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SHRI INDRAJIT GUPTA : How long
are we go tu on like this ?
(Interruptions)
MR. SPEAKER : All of vou may kindly
sit down.
The other day, that letter came to me.

I allowed it to be circulated also and
I think you have got it.

AN HON. MEMBER : It is in the pro-
cecdings. .. .

SHRI INDRAJIT GUPTA : It was read
out bere.

SHRI C. M. STEPIHIEN Tt is in the
Bulletin also.

MR.SPEAKER:Yes Aud then T addres-
sed the Ministerin the evening. Isaid, you
mentioned some relevant repori, on what
points you nced my clarification. And he
sent 1t. My Secretary tvld me that at
shout 10 o'clock this came. This wa
received at midnight at my resadence.

SHRI SHYAMNANDAN MISTIRA :
On Saturday ?

MR. SPEAKER : Friday might.
SHRI SAMAR GUHA :Allthe reports ?
MR. SPEAKER Why are youimpatient 7

I must of course inform you of it, I
left at sbout 5§ A.M. for Chandigarh on
Saturday.

I could not go through it. Bur it was
known as Part 1. When I saw that I
thought perhaps the Minister did not get
my letter which I addressed to him on
Friday cvening.

Meanwhile, I got the information from my
Private Secretary that his Secretary had
informed that the Minister was out of
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Delhi and he 1 expected to be here on
Monday. When I enquired about the other
part of the report. I was told he will
give it to me on Monday, that is, part IT
and whatever it is. He brought it to
me at 10°30 A.M. with some documents
along with some forwarding note also, I
have not seen that as yet, Even the first
one is a very long one.

o wy fod : A FT DT FA
¥ & wg #Y W 8, WilE qrr w7
awa gt fam @ &1 ¥ famgw da-
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MR. SPEAKER T necd not get vowr
help on such g dchcate matter.
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MR. SPEAKER * 8o far ay its laving on
the Table 1 concerned, he asks the Speake:
as to whether thic will prevudice the jud:
cial proceedings or tot, ask me ac 1o which
part of the proceedings 1t will prejudice
and then he will form a opinson. I really
wonder is it the job of the Speaker
furm #n opinion, I do not think it 1 m)
function to dectde as to which part rf the
report will prejudice the court and which
not. Courts are there, Tutring the
Speaker in such a delicate situation that
he may express some judicial opinion vn
it,. .

SHRI SHYAMNANDAN MISITRA:
Reputation of the House and the Members
ot the House is more dehicate.

MR. SPEAKER: [ have no objection 1
they want to Jay on the Table, They
are welcome to do 1it. To ask me to de
cide whether it will peejudice the proceed-
ings and which will not prejudice th*
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proceedings, T am not in & position 1o say
snything I do not want to come In the
picture, If they are willing, they are
welcome 1o do so but do not get my opinion
on it 1 have made 1t very clear Now,
let us hesr the Law Munster

SHRI H. N MUKHER]JEE (Calcutta-
North-East) * Sir, you have raised the fua-
demental question as to what exact ly you
should do with the document sent to you
In the 17th century m England Spuaker
Lenthall made a memorable statement
which everybudy cherishes  namely that
Speaker has nerther eyes to see no1 €ars
to hear except what 1s given ¢ hum by the
Howse You can only study the ieport
if the House 13 taken mto confulence You
have to go through the documenls with
the assistance, T submut, of whatever Co-
mmittee you may choose  But the tact
of the matter 15 that unless somi subtel-
ranean processes are in opration these
documents 1 the posscssion of the Speaker
have to be stidied by the Speaker, which
h can do (nh thiough the eyes of the
MHouse 1 submut therefore, Sir  sinee
the document has LOML 1D W YoUr posse-
«y10n that tor solving the delscate and diffi-
cult question vou have tu take the House
mto confidence.
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SHRI SHYAMNANDAN MISHRA
Sir, the privilege motion 15 not subject
to the rule of sub-judice

MR SPEAKER:* My observations have
nothing to do with the matter under dis-

cussion «d also whether wt 1c sub-juds ¢
nr net

SHRI SHYAMNANDAN MISHRA
Your pronouncement must  be clea
and decisine  With regard to the pnivilege
motion, the hughest court 15 the House
And theie 15 no guestion ot rule of sub-
judice  'We have got our own rules

MR SPEAKER Atter hearing I shall
eXpress my views

SHRI SAMAR GUIIA Su, I nise on
a point of vfder I wunt to draw the attent-
wn of the Houst (Inrerruprions)

MR SPFAKER
spoken

SHRI SAMAR GUHA  Whether 1t
1 sith-pudice or not you willkindly remember-
the whole House should remember—the
the whole liwence seandal 1ssue came up
before the house and it was discussed
The whole House way sewed of it, the
Home Minister also mede astatement about
1t and reported that during the inter-session
the Government went to the cou t when the
whole matter was seized by the House and
when this was the porpertv of the Ho use
How can this become wub-judice now the
the matter was taken to the court How can
they take 1t to the court before 1t could be
discussed 1n the House + And how can you
call 1t sub pudice ?

Perhaps you could have thought over it
whether 1t way sub-judie or not. But , it
was 2 matter before the House and 1t was
discussed by the House not once but
twice

MR SPEAKER Mav I now request
you to please sit down?

You have already
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SHRI SAMAR GUHA: How cun you
come to the conclusion ? The matteris taken
to the court and make it sub-judice only to
prevent the House from discussing it,

SHRI JYOTIRMOY BOSU. Sir, I
have written to you on saturday giving
you the facts about the C.B.I. report which
‘comes up before the House, In support of
my contention, what I have written now is
this which I want to make clear.

In May’s Parliamentary Practice, it
is clearly stated that the issue of mis-cond-
uctof Members or the Officer ofeither House
as such and corrupting any executive
Officer or Member would be a breach ot
privilege. It would be a breach of
privilege for a Member to enter into an
agreement with another person for a sum
of rupees to defend him. .. ...

MR. SPEAKER: Mr. Bosu, you have
already spoken on it. Why doyou speak

second time ?

SHRI. JYOTIRMOY BOSU: Sir, Mr
Deputy-Speaker had stated on the 31st
August 1974, .0v v v

MR. SPEAKER: Mr Bosu, you have
already spoken on it several rimes.

SHRI JYOTIRMOY BOSU: No, Sir.
The Law Minister also has made a state-
ment, The Deputy-Speakersaid:

“We are concerned with certain
Members of Parliament having exercised
or alleged to have exercised certain
things and done certainthings as Members
of Parliament and that is the whole
question. When Membersof Parliament
in the discharge of their duries as mem-
bers of Parliament are involved, whether
we should abdicate our authority and hand
over everything to some machinery out-
side the House. This is the question
which, I feel, invoOlves this Parliament
and this is a matter which ought to
be considered very deeply..........and
I would consider that this has to be

looked into in that light™.

.
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What did you say on 28th August, 1974
on page 12919 ?

MR. SPEAKER:
thz House.

SHRI JYOTIRMOY BOSU: In your
wisdom. .........

MR. SPEAKER: Everybody knows it -«
and you need not read it.

SHRI JYOTIRMOY BOSE: Yousaid:

It is already before

“If some people go to the extent of d
getting even forged or fictitious signatures,
we have togointo the matter thoroughly.”

. ’ L
Sir, an assurance was given by the Home [
Minister and the Law Minister. ... ..

MR. SPEAKER: Yoy will kindly sit
down, I am not allowing you. Please
sit  down,

st wEa fagrdt awmdE ;o wege
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SHRI PILOO MODY: One minute, S

o
SHRI C. M. STEPHEN: You have %
called the Law Minister. He should speak.
Nobodv should ask for one minute now.

MR. SPEAKER: May | request Shri
Mody to wait.

SHRI C. M. STEPHEN: Unless the ,
Law Minister yields nobody can speak.

MR, SPEAKER: May 1 request Shri
Mody to wait for some time ? Let the Law
Minister speak.

SHRI PILOO MODI: Thenit would be
redundant, because he is going to give the -
Government’s point of view in this matter.
Ifheis going to give his own point of vie v,
it is even worse. Is he speaking as 3
Minister ?
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MR.SPEAKER: Fouror tive of you
had spoken. T had fized ior the Law
Minister tospeak after that. Shri Mody
can avail of some other time.

SHRI PILOO MODY: Will youallow
me to speak after him ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H. R,
GOKHALE): You have called me to
- reply to the breach of privilege motion. . .
. . (Interruptions).

SHRI SHYAMNANDAN MISHRA:
He says he wants to reply to some of the
points ? He is here in thedock as an
offendeeiiliei. . . U,

SHRI H. R. GOKHALE: Nobody is
in the dock.

SHRI SHYAMNANDAN MISHRA:
....Let him know.

SHRI H.R. GOKHALE: I am entitled
to deal with thejprivilege motion against
me. He has not heard me completely.
Each before I had said two or three words,
he gets up.

You have called on me to deal with the
breach of privilege motion moved against
me—That was what I was going tos ay—
by the hon. member, Shri Madhu Limaye.
I want to confine myself to that breach of
privilege motion against me.

I recollect that in the last session I spoke
on this matter four times, on the 3rd, 4th,
sth and gth. In the motion of privilege
whichhasbeenmovedby the hon. member,
he has quoted some remarks made by me on
the gth. They are no doubt remarks, but
what I am going to say is— I am not
disowning those remarks— that these are
remarks made by me which the hon.
member has quoted with reference to the
debate, the last day of it, on the gth septem.
ber. Mypointis that no particular remark
can te considered in isolation when one
subject matter was discussed as a
whole and I had spoken on this matter more
than once. [ have spoken more than once
and made it clear that if the matter

AGRAHAYANA 4, 1896 (SAKA)

Question of 238
Privilege

disclosed thatsome crimes had been commit-
ted and the cffenders are identified, the

cnly course open to the Government, the

legitimate course open to the Government,

is to book them in the cc urt of law, I have

said this not once but more than once.

Now reference was made by one hon.
member to myspeech on the sthSeptember.
But unfortunately, he preferred to omit a
very pertinent remark to which Tam refer-
ring, and read some other remark torn out
of its contact . on the sth September I
said this:

“Ineed hardly assure this House that
the Governmentis as much concerned with
the dignity and respect of the members
of this house ard of the Parliament as
a whele, as indeed all the memt ers of
this House are, including the hon.
members of the Opposition. That is why
the Gevernment set in motion much
eerlier the inquiry by the CBI, and a
preliminary verification report hes been
received. As I had occasion to mention
in this case on the basis of that report”—

Now this important—

“it appeared that some offence seemed
to hive been committed and that the
offences had been registered as offences and
a proper investigation inte the criminal
offences is in prcgress™.

“As a vesult of the investigation, if
there i1s enough material to estatlish that
these offences have been committed and
it is possible to identify the offenders
also, I have no doubt that no efforts will
be spared to see that the offenders are
brought to book in a court of law.”

This is what 1 said o the sth  September.
But this was not the first time or t}e last
time that Isaid. (Interruption) Just a minute,
On the 3rd September,on the very first day
on which Iintervened also, T had made ttis
position very clear, in my brief intervention
on that day. This is what I said:
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“Sir, we are of opinion or submit it
for tbe consideration of this House, that
in a matter where prima facie criminal
offences are involved, that requires in-
vestigation and proper action and, if
necessay, prosecution in a courtof law.”

Therefore, I did not mince words insayirg
that if offences are disclosed to have been
committed and it appears on the in-
vestigation that certain offenceas are
committed and the offenders are also
possible tc be identified, the proper thing
todoistohaul them belore the courtoflaw.
These remarks were isolated from the other
statement which I made ard which alone
was read by the hon. Member while dealing
with this matter. [have said that the House
will be taken into confidence on the results
of the investigation. Now, that has been
done, I submit, because the hon. Home
Minister had the first
(Interruprtion).

opportunity—

SHRI SHYAMNANDAN MISHRA:
Dishonesty. (Inzerruptions) it is dishonesty.
it is grossly dishonest.

SHRI H. R. GOKHALE: They are
saying ‘“‘offenders,” ‘‘prosecutors” and
they have become judges in their own cause.
It is not for them to decide. Itis for you,
ultimatley , to consider, after hearing all of
us, as to what is the correct position. It is

no use using words like “offenders’,“guilty”
and so on. Nobody has heen found guilty.

There is an allegation of a breach of
privilege ,and itis thenormal ruleofnatural
justice that everyone concerned should have
an opportunity to explain. And thatis what
I am doing, and giving any judgment of
this kind, that this is dishonest or that
is dishonest is absolutely not proper.
(Interruptions).

MR. SPEAKER: What are you doing?
Please do not interrupt him.

SHRI H. R, GOKHALE: When it is
inconvenient for them, they use superlative
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words like dishonest and all that. There-
fore, my submission, first of all, is that
there was no assurance given in my speech
cn any of the four days that the CBI report
would be placed—(Interruption)—

Youneed notread out. [ know everything.
Now [ am on my legs and I am not vielding.

MR. SPEAKER: He is not yielding.
Do not interrupt him. Y

SHRI H. R. GOKHALE: I did not inter-
rupt the hon. Members even once when they
were speaking. I am entitled to a hearing.
Ttis my right as a Member to explain to you
and to the House as to why no question of
breach of privilege arises so far as the
motion of Shri Madhu Limaye is

concerned. (Interruption).

In that context, I said that only a part of
the speech, torn out of its context, was
mentioned. And ifallthespeeches together,
were gone into—cverytimer it was a brief
intervention I did not make any long speech
at any time and every time a brief interven-
tion was made—it will be found that I
emphasised that if crimes are seen to have
committed, found to have been committed,
and if the ofienders are identified, the
Government is of the opinion that the
proper form is the court of law. I said
that the Government will take the House
into confidence, which meant that the results
of the investigations will be intimated to the
House wihch, I submit, has heen done,

SOME HON. MEMBERS:
(Interruptions).

No, no.

SHRI SAMAR GUHA: Sir, a point of
order.

SHRI VASANT SATHE: Sir, are you
allowing him to raise a point of order,
when the hon. Minister is speaking and is
not yielding ?

SHRI H. R. GOKHALE: I have not
yielded.

3
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SHRI SAMAR GUHA: Sir, my point
of order is this. He said just now that the
results of the CBI investigations will be
intimated to the House. [ want to know
whether it is a fact. The CBI report has
not been placed on the T'ableof the house.

MR. SPEAKER: It is not a point of
order.

SHRI H. R. GOKHALE: Certain
passages were quoted. There was picking
and choosing of certian passages. That
is what I said, and that is what the hon.
Member who has moved this motion has
done in his notice to you, whereas the
relevant partion to which I have referred
hasnot been referred to at all. We
have been saying all along that the
proper course where the investigation of a
matter dealing with criminal offence is
concerned will be before the court of law.
That is the position which I have made clear
repeatedly in the House in the course of
my speeches in the last session. I should
submit that you cannot look at this sentence
or that sentence and say: you have given
an assurance. [havegivennosuch’assurance
that the CBI report would be placed on the
Table of the House. [ may also submit
that the CBI report is part of the investi-
gation process and such reports are never
placed before the House. . . . (Interruption).

MR. SPEAKER: I cannot call all of
you together.
it 7y femd : 77 9F1 AT FR
Zzvz T fFar | qarg 3 9=T S
Fgq TR qafes 93 faFr gad s
[IT T@T § IAY FE AT G T ) AT
¥ STQ, @9 30 OIF 3T AT A8, #T
ENTT, 39 A9 ¥ IHT HIE Toa+F TEI 2 |
# oy 13 37F drr Tafas a@am g

SHRI C. M.STEPHEN : How is it a point
of order?

MR. SPEAKER: Hez has not yet put it,
2647 L.S.—10

AGRAHAYANA 4, 1896 (SAKA)

Question of 242
Privilege

SHRI VASANT SATHE: What is it ?
Under rule 376 a Member who raises a
point of order must first say under which
rule it comes ?» What is rule 376 2 A Member
must formulate his point of order subject to
conditions referred to in sub-rules 1 and 2.
Sub-rule 1 says that a point of order shall
relate to the interpretation or enforcement
of these rules or such articles of the Consti-
tution as regulate the business of the House
and shall raise a question which is within
the cognisance of the Speaker. The second
sub-rule says that a point of order may be
raised in relation to the business before the
House at the mnoment, provided that the Spea-
ker many permit a Member to raise a point
of order during the interval between the
termination of oneitem and the commence-

ment of the next item.

MR. SPEAKER: He has not started yet.

SHRI VASANT SATHE: Subject to
the conditions referred to in sub rule 1 and
2 a Member may formulate a point of
order and the Speaker shall decide whether
it is point of order and if so give his deci-
sion theron. While raising a point of order
will you allow a Member to read 3 or 4
pages and allow him one hour or half an
hour to speak and then formulate his
point of order ? Is that the understanding of
formulating a point of order ? He must first
say which rule or which article of the Cons-
titution is violated. Otherwise you cannot
allow point of order to be raised. Because you
relax the rule and you allow this plethora of
points of order to be raised, this thing happens.

There is a flood gate which is opened. That
is why they make nonsense of the whole
point of order.

st wy fomd ¢ & Fa9 @ 93
9@ WT A T AT A A F
dcq FRAT | M@ qTIZT ¥ 5-9-74
FI FATFIT ? A FrAZFE—— fAFe
#7 A5} 1z fwar m@r 2 ) DA F1 faug
T | BIZ H A1E 7T F4) a8 H T

& 1 SR a7 FRIAT |
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[Shri Madhu Limaye]

“The CBI has been instructed to
expedite the inquiry and to complete
it as early as possible. I also want to
mention this. I do not want to say that
the Government alone will look at the
results of the CBI inquiry.”

Kindly note the words “Government alone
will look at the results of the CBI enquiry”.

“I want to assure the House that when
the results of the CBI investigations
are known, the Government will take the
House into confidence and, at that stage,
it will be proper for Parliament, for
the House, to consider as to what appro-
priate steps are to be taken for protecting
the rights of the hon. Member.”

The second passage is :

“The Government have said that

they are having an inquiry by the CBI

and that the matter could be consider-

. ed after the preliminary facts have been

_ gathered, after the investigation is
over.”.

draer qAF 9 ardrg w1 2 1 a2
37 F TELET | q 3, N I TA=@(
F foar

i ““Please refer to my remarks. I have said

at that time that we shall take the house
into confidence after the investigation
report was  available. After the
results of the investigations are available,
we shall take the House into confidence.
The whole matter is open to the House to
consider at that stage.”

¥ Fad@ QA i AT F2AT FIEAT
g—Tg §2 A A1q AG 3 | FAT IFiA
3o ¥ #5a &t faearq ® fam 7
g7 T 11 arda & Feawre fFar 12
Fiirg #it Aifzfas ™ AT g7 IT FT
a1 Frar | Afwa =rsidfte R
Al fae—ag e & s & ang

FrlT dtodtomm§o T fRaré &7 qrawn

e ot

TAT IFAT ZAT 2 1 3@ A wwe 2 o
I gW A faeara ¥ g faar

3T FT AT AT A(AT faega
femamrsdr 2, foa & a1t § & T01
TATY | T I ZH K ST WRE N\ FT A
fewre A1 gy &, a1 Fed € 5 ag wrsE
A% FTAeF2 g | g7 97 # #fam 7

T AT T E, AT o7 ¥ femws {

fazfmz & fao 7 &1 sizr @7

SHRI C.M. STEPHEN: What is the E
point of order? a

SHRI MADHU LIMAYE: That he is
disorderly.

SHRIH.K.L. BHAGAT: Once the Law
Minister made a statement Shri Madhu
Limaye has raised a point of order and
referred to all those matter again and started
accusing the Law Minister, Itis very amazing.
What the Law Minister has stated clearly
shows that he has never said that he will
choose this particular course of action.
The Law Minister only said that the results
of the investigation will be placed before
the House and this House can go into that
question. The result of the investigation has

been placed before the House...(Interrup~- 5

tions) I want to make a further submission.
As a matter of fact, in legal terminology
in terms of section 173 of the Criminal Pro-
cedure Code even the report of the CBI
has already been placed on the Table of the
House, because the names of the accused,
the gist of the charges and the summary
of the evidence have been placed before the
House. What else are they asking for
when the CBI report has already been placed
on the Table of the House ? (fnzerruptions)
Probably, they do not know the meaning
of the word “report”. I would respectfuily
submit this House is bound by the laws
passed by this House. In accordance with

~ the provisions of the Code of Criminal Proce=

dure, who is entitled to see the first infor-
mation report and the statements of the
witnesses ? it is only the accused. In fact,
section 162 completely bars any other use

B |
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when it says that it shall be used only
for a particular purpose, namely, for
contradicting the witness when he comes
m the withness box. What are our friends
here asking us? They are suggenst-
Ing that we must throw the Evidence Act
and the Cnmina! Procedure Code 1n the
wastepaper basket, This 15 8 document
which cannot be used for any purpose
other than for the prosecution of the case
because then 1t will hamper the invesu-
gation and it will go agmnst the mccused;
it will be against the fundamental princi-

ples  of crimunal  Jursprudence
(Interruptions) The Law Minister has given

the correct legal posiion and the Govern-
ment have acted according 10 the law
Iﬂlbnmofkepmt, they are asking
for somethung which nobody, under the
law, can give them. Even an investigating
officer cannot be compelled by court to
refresh s memory from  any
entries regarding any of his investigation
notes.

S0, what I am submutting 15 hat 1t 15 not
a pont of order. He was only trying to
confuse the hon. Mimster which he could
not do.

MR. SPEAKER : Shri Vajpayee.

! wxw fagrdt e were
woes, fafy el wgem 4 a0 Ay
T T IT7 A8} o 5 o A l)o
aréo €Y wra & a7

SHRIN. K. P. SALVE (Berul) Are we
having a debate on this ? Are we not bound
by the Rules of Procedure under the Chapter
“Privifege™ ? (Intern.ptions) 1 am raving
® basic fwue , ., , ...

MR. SPBAKER : He 1s also on a point
of oeder,

SHRIN. K. P. SALVE Under what
Rule are we having it ?
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it wew fagrdt avodat : odt gw
7 A W R AT | A A TEE Wi
WTET A7 7 A W0y 43 72 G

WER WgRT a3 e
am&mtlmﬂﬂﬂﬂtkta

ot M wuTe W A deer
? o o ey, oF e ¥
HAAT FAT w1 o

verw wgem : weft ot W Wt
Iz AT WTET 9T Er )

SHRI N K P. SALVE : I am seeking
your guidance on procedure

VSIW WENE ¢ W7 @R #T ard

97 A arsRA AT £ 4 w9 W oo
TR W far 7 1 af A ww
1 g ditenr )

You are a practising lawyer. If you don t
speak before the court, do not even utter g
md,mdﬂwcamtm,“!%,ymn
not relevant” wathout histening to you,

what would you say? He has just risen
on & point of order.

ot wew fagrd ot : & frfy
WAt WEYET ¥ w1 W ¥ g e
7 faturfawr & aser & o @
71 74, o o1 frtw. sfaom @ o,
fom & 37 97 fwifirerr @ seey
W WTIN AT # ) g7 ¥t frg
WY & F & 1 e wr g fefy
gt & wremtAR A =S A Jm
B TR 7 ag v e o
7 fo § v o fr ) e @
qm-ﬁﬁﬁmﬂilﬂﬁwt@“
9 FrqmT At | a7 & aEw #v oavq
2, ...

SHRI1 C. M. STEPHEN : On & point
of order, Sir.

MR. SPEAKER : Let me first
oftheﬂmpohnfmda.iwmmm
later.
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oY wew figrd arodat : < wrag
& s faflr dft & s Y gy fear
1oy wE ot feer w O
wy IO svadr & qfgy . &
IFA FTAT AT

st wzar fagrd aroddy © seww
nEv, W& @ #ifag w7 Aa wgeg
b wror o s fzar @, 9w & AT @
¥ w2 a1 Y war § OF g o g7 g
R Y W AT AT AT & (——HTA
WIHSAT 97 AL T 8, 97 AT A A0
o gt wear & fr faa e &
WTFTAT &Y, IA W Alo o wrdo FT
| N | §9 wRE A ¥ AT B
REATREr ¥g FA & A gudT S
w7 vy | wfeT faflr %4 wde e
Efr gt ¥ 2 & g g fr
a¢g fpr & famrs ¥ 1 oY 37 d12T TR
37 § arfery & 5 7t ? qwdy Faasae
w1 far 7 7 ag.urfo urve zifaq
#t £, 7z frr ¥ fanrw arfas #r

'rft?"
£ a3+t 7g e & wgr ¢

“SIIRI MADHU LIMAYE: Let
Mr. GOKHALE reply.”

wa M A1ga w7 a7 gfag

“SHRI H.R. GOKHALE: I have
already stated carlicr that the persons have
not been identified. They have to be
identified during investigation which
has started after the registration of the
case.”

W@ & 713 qg WAy 3 A §
ag s orar, ¥ 37T w7 @ E ¢

qz wdt wfizg T ART N £9
vz ® % 37 § % fafy wfr wgaa
¥ A 897 ¥ 3 TdA WY N § Y
3 ¥ wafadm § 1 g w4 Ag

ar § fs dro o wr, wiw e A
wraet o arfaardz & grad o awar
¢ AR w orfeariiz afer aa@ @
FAZ B wIHAT RAT AT _AFAT K )
afer fafy 48 & ug @@ & faars
&1 & & 337 fivar | Fafia sialt 7 e

T

“It is our view that these matters can
belooked into oaly by a court of law.
the proper agency, the statutory agency,
that can investigate into the martter is
the court.”

w7 & ¥ 73 337 Foar e ug war
fe ng wa 77 92 ¥ 5 wroen o= &
T AT & qIRT AT AT & FEA
az °r 31 fF Uh 777 ot T2 39
FC arar & 1 & ¥ wzr 5 fafy g
&7 5777 & 5 7d), wrwar 51 § srgar
A1 fafy A% F azad v feoam,
¥ e A% 2 fafa w8 a3 A@t
T oHR FZ4 AN

‘‘Please refer to my remarks. I have said
at that time that we shall take the House
mto confidence after the investigation
report was available After the results
of investigation are available, we shall
take the House into confiience the whole
marter 15 opan to the 11se Lo consider

at that time.”

¥ Ao & 3 3w Tor 97 o W
& ¥ v (B0 AT IN BT FAF AEQ
2 or  fafras fug v fadg w3 &
fam \ Far mRFTT A AT § am
¥ qz fafa ot & g ft 7 waw
fafs 54 & wavrz £ O wara & 77
arge Ar fafs 6 g™ aQuAmET &
viga § QN F WML gar G
¥fafy sfy oz Wi At 7
T fm o mamg & Wé i af
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11 @dg &1 939 #r 85 35 |

T 11 a1drd &7 |27 & F47 747 A1 ?
FAT AZ §3A KT FAAAT & 197 457 2 7
odt @ fafg 141, 3 agra 1 q907
AG @ E O #F Twt a1 1 wa fafa
At wigy & fo &7 3 arda &1 TF
Ao f391, 5 A1 ©F |y faar =W
9 &t aF qrIor fgar | AT 9 FT WA
wrare aor 4t | 4 fafa 547 g9
a% f&q wr gaw wiqor w6 7 A
fazza & fF ®1& & argar soT ¥ 39
39 # ATAA ®T ATA F T AL @r
qFAl | A aF A arar AT Ay feqiE
agr faadr fafa 4 £7 7z awq &
fF agT @1 famma & faar st wr g ?
T gH WIRA & A4 IS Al AT
qrets & &rdr Ar @Al # A
G | HAT FA WTAAT FE[ I3 ar
qr &t = Ay strw & afenst § A
g4 Zama agt wwd | fafa w4 @
HI@FT TAN T g1 THa7 g o9 av
& mE A FiF wt XAE wrg, F4¥ QT
3 faaqrfasre sedas & Fdr 2
1T 29 499 7 A1q 7Y fAofq H7Ar 20
The Minister of Works and Hou-
sing and Parliamentary Affairs
(Shri K. Raghu Ramiah): Before you
proceed further, Sir, I would like to

point out that we have got one more
Minister who has to be heard,

SHRI SHYAMNANDAN MISHRA :
On a point of order.

SHRI C. M. STEPHEN : I rise
on a point of order. My point is
very simple. Now what is going
on in this House, as I understand, is
40647 LS—11
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the question whether thenotice given about
privilege must be adjudged by you as ad-
missible or not. On that you have heard
the persons who had given notice and also
the persons on the other side. The point
that I am raisingis this. The reply has been
given. Itis an elementary ruie that nobody
has got the right to speak on a subject=
matter more than once. He has explained
the position; the reply has been given:
Now there cannot be another speech again
and then a reply to that, another speech and
then a reply to that and so on. This is an
extraordinary procedure. Under what rule
is it permissible ? My submission is that
they had their full say and the reply also
has been given. Now the ruling must come
froin you. Nobody has got the right to make
a speech again and ask for a reply. No
more speeches should be permitted. If
you permit them, then speeches must be
permitted from all sides. My submission
is that this is not permissible. (Interrup-
tions). They speak for half an hour and
when I pcint out something in a few
minutes, why do they get excited? This
I cannot understand. Rule 222 is an ex-
traordinary procedure. The person who
gives notice may address you either in
your Chamber or in the House, and if
that comes, the perscn incriminated
against, must have a right of reply.
It is a well understood
lion and practice that the incriminated
pérson must be given the right of reply.
Are we to say that the other person will
not have the right cf reply ? So, therefore,
my submission is, this i not what has been
contemplated; it is not to be permitted.
T'hat is my submission.

conven-

So far as the substantial part of this
matter is concerned, it is said some assur-
ance is given, it has been contraverted and
so on. It is a well accepted concept and I
am reading this out to you from Kaul
and Shakdher

‘Non-implementation of an assurance
given by a Minister on the the floor
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Shri C. M. Stephen )

of the House i neither a breach of
privilege nor a contempt of the House
for the process of implementation of
a policy matter is conditional on a
number of factors'contributing'to such

policy”™.

The only thing they base their argumenton
is that the sssurance was not carried out
and the circumstances under which that
sassumence was not carried out has been
spelt out from this side, In the matter
of Government assurarces, you have got
the Government Assurances Committee.
Ir can go before that Committee. And the
rule is, even after going through the
Government  Assurance Commitiee, it
is never discussed in this }ousc. That
is the convention. The explantion is given
how it has not been possible to conform to
those things. That is what happens. My
simple point of oider is this, whether a
Member has got right tospeak more than
once on that point. It is a well-established
conventionand a provision under the rules
that on a motion nobody has right of floor
more than once. That being so,’at the stage
at which the motion is not even moved,
nobody can have right of specech more
than once. For Privilcge proceedings it
is well established convention that if the
Spesker chovses to hear the complainant
he may be heard in the open House and
that the incriminated person must be given
the right of reply. After that the complai-
nant cannot have another right of reply,
because, in that case theincriminated person
must get a further right «f reply and this
will go on ad infenitum. This is the point
I am raising. The incriminsted person
alone has got the right of reply. This is my
submission,

SHRI SHYAMNANDAN MISHRA :
My point of orderis this. You have to
address yoursell to three questions....,

SHRI C.M. STEPHEN : I am
challenging his right for another 10 or
15 minutes ; please give me a ruling, either
you allow that or not.

MR. SPEAKER : Let me listen to
him. How can I shut him out whea he
says, point of order ?

SHRI C, M. STEPHEN : May I sk
you : Is it another point of order
or is it his own opinion on the
point of order I _ have raised ?
If it is another point of order, I submit,
your ruling on my point of order must
naturally precede before another point of
order is heard by you . I have raised the
point of order. Please give reply to that
point of order raised by me.

MR. SPEAKER : Mr Stephen, let me
hear him,

SHRI VASANT SATHE : I donot
mind your Jistening to bundreds
of points of order; that is within
rules. The rule suys : No debate
shall be allowed on a point of order;
the Speoker may, if he thinks fit, hear
Members, before giving his decision. You
are very 1ight, Sir. All that you sl ould do
is when one point of order is raised and
you went to histen towthers before giving
decision ycu do it but after that decide
that point of order. Give a ruling once
that puint of order 15 disposed of. Let
another point of urder be raised but before
you decide that you do not allow the
Member to say Iriseon a point of order
Yau cannot decide all together.

MR. SPEAKER : Ihave just noted the
points of order of Mr. Stephen, Mr.
Bhagat and others.

SHRI K. RAGHU RAMAIAH : There
is one more Minister who has been
waiting for thelast three days according 10
the directicn. Why don’t you hear him and
finish with it.

SHRI PILOO MODY : Mr. Speaker,
we have been waiting for ten days 10 get
*he report. All that you have to do is to put
the report on the Table. Till the report
is placed on the Table you are beund v
get not one, mot one hundred bt
hundred thousand points of order.
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SHRI SHYAMNANDAN MISHRA :
The Point for you to decide is whether
the results of the investigation as
promised earlier have been placed
before  the House. The poinc for
you to decide is W - the maticr
is still open for consideration by the House
as the hon. Law Minister said to the House
earlier heissaying he has fulfilled his com-
mitment or assurances. Therefore it is for
you to decide whether the matter is still
open for consideration by the House

or not. And then what my hon. friend Mr .

Stephen, submitted to you, was since it
is an assurance the assurance could be
taken care of by the Committee of Assu-
rances. This is indeed a strange plea
becausc here is an assurance in ralaticn to
a matter which is continuing and in re-
lation to a privilege issue that is still under
consideration. This has to be considered
by the House as a whole. That will not be
considered by any Committee of Assu-
rances.

Finally, the hon. Law Minister, I hope,
also said that prosecution would be launched
after the investigation is completed. Had
we ever suggested at any point of time that
prosecution should not be launched but
prosecution at what point of time. For
how many times should I reiterate, prosecu-
ticn after the results of the investigation are
presented to the House and that does not
conflict with any desire to laurch the pro-
secution in the court, May I again repeat if
the investigation is completed at 2 O” Clock
would the matter be taken to the court
at 2+ 30 O’ clock. This point has never been
replied to so that the prosecution had to be
launched. We are in favour of the prose-
cution being launched but in terms of
the assurances first the results of the inves-
tigation would have to be presented to the
House and then the prosecution should
have been launched in the court.
There is no conflict between the two and
it is a pure prevarication on the part of Law
Minister and he Fas not fulfilled it.

SHRI JYOTiRMOY IBOSU: Sir, I
would be as brief as possible,
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.MP. SPEAKER : You asked for halfa
minute I have given you one minute.

SHRI JYOTIRMOY BOSU : Sir, Mr.
Gokhale, as an eminent lawyer, knows what
to say or what not to say. We are not as
faithful as heis. Mr. Madhu Limaye quoted
his different speecheson sth and o9th
September, 1974 and also on an earlier
date. But, on 3rd September, 1974, Mr.
Gokhale had said:

“Perhaps, that stage may come
later on after the investigation
is completed and then this House
can decide about this. I know the
anxiety of the hen. Members.”

He said not less than three times that
the Report of tte C. B. I. will be made
available to this House before the court of
law takes any -ctinn do w, I have got a
copy of the charge-sheet. The cherge-
sheetis dated g th November, 1974. They did
not come forward with the chaige-sheet
before the House on the r1th the first
working day of the House. Instead, they
chose to go to the court and in due course,
made it sub- judice more or less placing a
restriction on the House to go 'into
the matter. Isuvthatnotonlyhe has treated
this House with utmost Jeontempt—I re-
gret tc say it but he has also taken it to the
court making the whole issue as sub-judice.

MR SPii  KER: Now, we acjourn and
we shall take it up temoOrrow.

SHRI SHYAMNANDAN MISHRA :
No, Sir. This matter has to be decided.

MR. SPEAKER: I have allowed the cther
Ministers to speak. I'cannot take a decision.
Temorrow the other Ministers who are
still waiting will get their chance. I shall
give them chance tomorrow.

So, we adjourn now and re-assemble
after lunch at Fifteen of the Clock,

14.57 hrs.

The Lok Sabha adjourned for Lunch till
fifteen of the Clock.



